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OPEN COURT

CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD BzWCH

A LLAHABAZSD

Allahabad : Datad this 1gth day of Novembsr, 20300

uriginal Application No. 1239 of 2g000
COURAM $e=

Hon'ble Mr, Rafiquddin, J.f.

Hon'ble Mr. S. Biswas, A.W.

L.P. Khandelwal, S/o Shri Suraj Bhan
Resident of 61/17g, Sita Ram fohal,
Kanpul,
(Sri Upendra iwath, Advocate)
e ¢« o« o » ohpplicant
Versus
Te Union of India through the
Secretary flinistry of (Communication,
Uepartment of post, Dak Bhawan,
New Delhi=1,
2, The Post Master General,
Kanpuft,
e o o o ofespondents

GROER _(Brsil)

VBy Hon'ble ''r, Rafiguddin, J.M,

This UA has bsen filed by tne applicant for a
direction to the respondents to disburse his pay and

allowance as per order dated 20-8-1936 and as psr pay

- 8lip for the month of August 2000 paid in September,2ggQ

and alsa%giap recovefYQF Rs,25,920/- from his salary,

L ug have heara cgunsel for the applicant and

perused the rscord,

3, It has been pointed out by the learned counsel

for the applicant that a representation deted 29.9-2000
addressed to the Post #aster General; Kanpur (Annéxule—A-1)

is still pending and no order has been passsd so far,
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we, therefore, dispose of this UA at the admission stage
with direction to the respondent no,2 to consider and
pass a speaking order on the aforesaid representation

of the applicant within three months from the date

of communication of this order, It is also provided
that no‘recouery from the salary of the applicant shall
be made till the order is passed by the respondent,

There shall bs no order as to costs,
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